CENTR AL AQﬂIN;?THRTIUE TRIBUE&E

. ALLAHABAD BENCH, ALL AHABAD.

Original Application No: 473 of 1994

Sukh Ram Sharma ®eee  oveeoe ﬂppiicant.
Versus

Union of India & OrSe svees svee Respondents,

%

Hon'ble Mr. Maharaj Din, Member-J
Honlble Mr, 3.0as Gupta, Member—A

(By Hon'ble Mr. Maharaj Bin, J.M.)

This application has been preferred by the
applicant seeking the relief to stay the recovery on
account of the punishment imposed on him on the basis
of departmental inquiry. The applicant was engaged
as Postman in the year, 1965 and at the time ha-y&f
involved in the departmental proceedings he yas
posted as Qub Post Master ﬁeishkesh. The departmental
inquiry was initiated against the applicant on account
of the 1oss of certain gnsured letters. The Inquiry
D%Ficar held the applicant responsible for the charges
levelled against hi& and the disciplinary Authority
accordingly imposed punishment order to recover | .
fse 17,760/~ in 36 mnnﬁhly instalments. The appl icant
has filed the punishment order dated 22 42,1994

(Annexure A-1). He preferred an appeal against the

impugned order of punishment on 18.3.1994 (Annexure A-16).,

The learned counsel for the applicant has stated that
the appeal is still pending for disposal. He has

) : hﬁwhdfﬂr_
approached this Tribunal before waiting for the decision
of the appeal merely on the ground that the recovery
is likely to be made from the Salary of the applicant

and he prayed for interim relief on this score also.
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